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any excavation or field work in arch-
aeology or anthropology that whatever 
materials or o}>jects are found are im-
mediately registered in a register which 
the field team always maintains, Riving 
details like the place from which it 
has been found and certain other 
technical details. The hon. Member 
asked how I could make a definite 

statement that nothinjl( has Rone out. 
May I, with your permisaion, read out 

one sentence from the statement, which 
reads: 

"Government has no information 
whether any fossils have been 
actually taken out of India." 

eo by the information that has been 
given by the Vice-Chancellor and by 
the co-director who was collaborating 
with the American team in the work 
of exploration, and nobody can say 
that this Indian co-director was in" any 

way in league with any foreign group. 
In fact, he has been very careful in 
ensuring that nothing of interest or 
of value to the expedition or explo-
ration does go out. Therefore, in my 
opinion the question of making further 

enquiries does not arise. Until I have 
some specific information, it would 
not be proper for me to start any 
enquiry. 

So far as foreign researchers are 
concerned, a procedure has been pres-
cribed by the Government of India 
that whenever Bny foreign researcher 
comes the relevant academic authority 
is always consulted, and it is on the 
advice given by the proper academic 
aut'hority that the Ministry of Edu-
cation makes the recommendation that 
he should be given pernusslon to 
come and' .make studies here. 

I have already given the reply to 
the last pOint railed by my han. 
friend that within the means available 
the uniftrsit"iel and other institutions 

have been supported aDd are being 
encouraged to undertake exteDaive 
survey and exploration of the fossils. 

IUS hn. 

RE. MOTIONS FOR AD.JOURNMENT 

AcUTE FOOD SHORTAGE IN MAKARA-
SIlTRA 

(lnteTTUptions) 

MR. SPEAKER: All of you please 
sit down. 

I have received two notices of the 
following adjournment motions. One 
is from S/Shri Atal Bibari Vajpayee, 
S. M. Banerjee and Shyamnandan 
Mishra, and the motion is: 

"To discuss the explosive situa-
tion arising out of the failure of the 
Central Government to maintain 
adequate supply of wheat and other 
foodgrains to the drought hit" Stute 
of Maharashtra leading to serious 
food riots in many cities. 

The other is from Shri Madhu 
Limaye and the motion is: 

"The failure of the Centre to en-
force the norms laid down in regard 
to declaration of famine alid scar-
city areas, and organisat"ion of ap-
propriate relief measures in Maha-
rashtra, Bihar. Gujarat, lMysore, 
Rajasthan and other States resulting 
in wide-spread shortages of food-
grains, acute distress, hWlier, dis-
content and shooting of unarmed 
people by the police such as was 
wltRessed in Sinner in Mabarash-
fra. 

It·is almOlt the _e .... (lnten-up-
Uom). 
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MR. SPEAKER: So far as the ad-
journment motion is concerned, if 
there is any question of law and 
order, it is a State matter. 

So far as the question of food 
shortiage is concerned, we have dis-
cussed it a number of times in the 
House and we have even discussed it 
during the Debate on the Ministry's 
Demands on Food 8< Agriculture only 
three days back. 

SHRI ATAL BIHARI VAJJ;>AYEE: 
But this is a recent occurrence. 

~ ~  iifi1 t!;:TW1 iii' ~III  
1fT '<f"f! lSt'l ifT IT.f ! q" q:r, <Wr 
'!'j ;, ~ aT if'lT &tf <'IT" '<I''''T PItt 
:OTW: ' 

~ ~ : ~ I~~~  IfiT 
5111'1" ~ ..t ~  ifll ~  T ( I 

It .relates to law and order of the 
Slate; it does not relate to us. 

If it is a question of shortage ot 
food, we have discussed it a number 
of umes. 

lIowever, I am prepared to giVe 
you one minute each . 

. C'\iit ~ it SHRl MADHU LIMA YE (ltanka): 
On a point of order, SUo 



PROF. &U)lio" DANDA \rATE 
(Rajapur): Mr. Limaye ia raisinl a 
point of order. It must get prece-
dence over everything else. 

~  SHYAMNANDAN MISHRA 
(Begusarai): The situatlon has been 
pretty disturbing for quite a few 
days. There seems to be no light 
down the tunnel. 

The Government does not tell us 
about the exact stock position. and 
about the supply position. The pro-
curement position also does not seem 
to be hopeful. In the meantime. peo-
ple have begun dying and two starva-
tion deaths of Adivasis have been 
reported this morning. and in Maha-
rashtra there have been food riots all 
over. in many parts. I ask you .... 
(Interruptions). Is this the disci-
pline they want to establish in the 
House? I ask you: what are we doing 
to 'Bttract these remarks from them? 
.... (lnterTUptions). 

MR. SPEAKER: I appeal to you all 
that certain decorum should be main-
tained. Please sit" down. 

,,1 ." ~  .-rwrqlt\' ~ 
~  IflIT ~ ~ ~ ~ ~ ? 

SHRI VASANT SATHE: Have you 
condemned the hoarders? On the one 
side you take the side of the hoarders 
and on the other you talk in the name 
of the people ...... (Interruptions). 

MR. SPEAKER: PleaSe sit down. 
Please do not interrupt him. After 
all Uley have given their motions. 
t,et me listen to them .... (I,,*errup-
tiotu). 
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SHRI SHYAMNANDAN MISHRA: 
You are not able to protect me from 
these persons .... (Interruptions). 

My submission is that the situation-
is SO serious that the House must im-
mediately proceed to discuss it. There 
can be no justification for delaying a 
discussion of this important matter 
and of this ,grave situation. I would, 
therefore, crave your indulgence for 
permitting us to discuss the subject 
right now. 
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SHRI C. M. STEPHEN (Muvatu-

puzha): I am challenging his n.ht 
to speak on the Motion which he has 
given. I rise on a point of order. 

MR. SPEAKER: I have examined 
everything. There is no point .of 
order. 

SHRI C. M. STEPHEN: Before fak-
ing oath he must not enter upon the 
duties aa a Member. He took oath 
only today. He gave. notice b.efore 
he tci01t ~ He I~ not exercise 
his duty as a Member before ti1i!liiR 
oath. 
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SHRI S. M. BANERJEE (Kanpur): 
In my adjournment motion, I have 
raised the question of Government's 
failure because Of inadequate supply 
of foodgrains to the State of Maha-
rashtra. This has resulted in demons-
tration and the police have killed 
four persons and injured about 25 per-
sons. 

The other day when this question 
was raised, I said that there was a 
serious situation in Nagpur, Kamptee 
and Malegaon. Those leaders who 
were condemning the conspiracy bet-
ween the hoarders and the bureau-
crats have been arrest'ed under the 
DIR. I Was surprised to learn this. 
I bad presided over a meeting on 
the 17th and the meeting was addres-
sed by me and another leader. We 
were surprised to learn' that one Mr. 
Ganguli and another one Mr. Desh-
kar had "been 'arrested. 'l'bis. ill 1lU'-
prisiDg. AcfuaIly, the ahopll were not 

looted, but they had unearthed nearly 
30 to 40 bats of wheat. ': Theil, the 
Commissioner came there, and"unfor-
tunately, instead at seizing the stocks, 
he arrested those" persons. This is 
a mat'ter of shame. 

My submission is only this that 
this is a fit case for adjournment 
motion, and a fit case to censure the 
Central Government on an adjourn-
ment motion on two countS firstly 
inadequate supply of ~  and 
secondly failure to ensure the issue 
of necessary directives to the State 
Government in view of the famine 
conditions in the St'ate of Maharash-
tra. 

I would like to impress on the hon. 
Minister and my other hon. friends 
that there is a deep-rooted conspiracy 
between the hoarders and the burea-
crats, or nagarsheths and naukar-
shahis. They tire united together to 
sabotage the policy of foodgrains take-
over. Instead of being shot down, 
those hoarders are still at large. The 
people wanted food, but t'hey got 
bullets, while those who were hoard-
ing are still at large. I would re-
quest Government to release those 
arrested and to see that these hoarders 
are arrested immediat'ely. Otherwise 

MR. SPEAKER: May I ten him 
that I do realise that this is a very 
important matter. I quite appreciate 
that it' is an important matter, but 
on this very ~  in this very 
session, we had a ~  of, discus-
sions and short-duration discussions 
also. 

I ~  ) 
, , 

MR. ~  I am not allowlnlt 
it, Mr. Piloo Mody. You can ralse 
it at some other time, not now. 

. ~  1: 
- .- . 

MR. SPEAia:K: That is not' part at 
the motion Which is before me 1lCIW. 



245 Re. Adj. Motion VAISAKHA 3, ,1891i (SAKA) Papers Laid . 246 

That is not involved in the motion 
before me. So, why is he raising it 
now? His name is also not there. 
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But I can allow the calling-attention 
motion, which I have already allow-
ed. I am very sorry that' I cannot 
give my consent to the adjournment 
motion. This has been discussed a 
number of times. 
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SHRI SHYAMNANDAN MISHRA: 
Human beings have to be reduced to 
fossils and then it would be discussed 
here I 

SHRI ATAL BIHARI VAJPAYEE: 
Under this benign Government. 

MR. SPEAKER: Shri Raj Bahadur. 

13.11 bn. 

PAPERS LAID ON THE TABLE 

REVIEW AND ANN11AL BBPoRT 01' CEN-
TRAL INLAND WATER TRANsPORT COR-

PORATION LTD., CALcUTTA 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): I beg to lay on the 
Table a copy each ot the following 
papers (Hindi and English versions) 
under sub-sect'ion (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government 
on the working of the Cen-
tnll. Inland Water Transport 
Corporation Limited, Calcutta, 
for the year 1971-72. 

(ii) Annual Report of the Central 
Inland Water Transport Cor-
poration Limited, Calcutta, 
for the year 1971-72 along 
with the Audited Accounts 
and the comments ot the 
Comptroller and Auditor 
Geneml thereon. 

[Placed in Library. See No. LT-
4847/73]. 

NOTIFICATIONS UNDER ESSENTIAL COM-
MODmES ACT, 1955 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHR ANNASAHEB P. SHINDE): I 
beg to lay on the Table a copy each 
of the following Notifications under 
sub-section (6) of section 3 .of the 
Essential Commodities Act, 1955:-

(i) The Fertilizer (Control) First 
Amendment Order, 1973 
(Hindi and English versions) 
published in Notification No. 
'G.S.R. 176(E) in Gazette of 
India dated the 2"th March, 
1973. 

(ii) The Inter_Zonal Wheat and 
Wheat Products (Movement 
Control) Order, 1973 (Hindi 
arid English versions) pub-
H8hed in Notification No. 


